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Shri P. K. Dei: n o w  who have 
tabled the Calling Attention notice 
should not be denied the opportunity 
of putting questions.

Mr. Deputy-Speaker: in the nor­
mal course you will get the oppor­
tunity.

Shri Srtaibas Mlsra (Cuttack); 
When one matter was decided, there 
was another point of order on that 
Calling Attention matter.

Mr, Deputy -Speaker: The whole 
question has been postponed.

Shri Srinibu Mlsra: But the point 
that I am going to raise will not be 
decided by the Speaker; the other 
point of order would be decided. 
That is my point.

Mr. Deputy-Speaker: The Calling 
Attention is not before the House for 
discussion now. So. you will be rais­
ing a point of order in a vacuum. 
You can take it up when the matter 
is brought before the House.

Shri Srtaib** Misra: The lunch in­
terval came to the rescue.

Mr. Deputy-Speaker: You see the
question before us is not the Calling 
Attention Notice. So, whatever point 
of order pertains to the Calling 
Attention Notice was raised or is 
likely to be raised could be taken 
when the matter comes before the 
House.

Shit Srfatlbaa BUara: I want to know 
whether the Calling Attention has 
been postponed or the ruling only has 
been postponed.

Mr. Pepnty-Bpeafcer: Unless the 
ruling is given, that question cannot 
be taken up. So, if you have any­
thing to jay, you communicate to the 
flpMkar, That is the best thing. 
Order, order.

3&H  
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PAPERS LAID ON THU TABLE

Notification t o m *  Cshtiuh. Kxcna 
Rout

The Deputy pxtfne Minister aad 
Minister of Finance (Shri Mora# 
Desal): I beg to lay on the Table a 
copy of Notification, dated the 8th 
June, 1867, issued under rule 8(1) at 
the Central Excise Rules, 1*H. [Plac­
ed in Library, tee No. LT-574/87.]

Report or Commission!*  roe 
SCHEDUIED OalSS AND SCHIDDUP 

Tribes

The Minister of State in the Minis­
try at Petnrfeam end Chemicals wad 
of Planning and Social Welfare (Shri 
Raghm Kamaiah): On behalf of
Shrimati Phulrenu Guha, I beg to 
lay on the Table a copy of the Report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribe* for the 
year 1965-66, under article 338(2) of 
the Constitution. [Placed in Library,- 
see No. LT-575/67 ]

Notification under Custom* A ct a m
Central Excise and Sa it  Act

Shri Merarji Demi: I beg to lay on
the Table—

(1) A copy each of the following 
Notifications under section 
159 of the Customs Act, 
1B«Z: —

(i) The Crew Baggage Rulas, 
1987, published in Notifica­
tion No. G.S.R. 75# in 
Gazette of India, dated the 
27th May, 1967.

<ii) The Passengers (Non- 
Tourist) Baggage (Amend* 
meat) Rules, 1*67 publish­
ed in Notification No. O.S.R. 
759 in Gantte o f India, 
dated the 37th May, 1987.

f Placed Hi Library, H< No. LT- 
578/87.)
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(2) A  copy w h  of the following 
Notifications under M alta
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189 ot the Custom# Act, 1982 
and section Jt o f the Central 
Excise and Salt Act, 1944:—

<i) The Customs and Central 
Excise Duties Export Draw­
back (General) Thirty-first 
Amendment Rules, 1987, 
published in Notification No. 
G.S.R. 760 in Gazette of 
India dated the 27th May, 
1987.

( i i )  G.S.R. 761 published in 
Gazette of India dated the 
27th May, 1987, containing 
corrigendum to G.S.R. 446 
dated the 1st April. 1987.

lPluced in Library, see No. LT- 
577/87.]

Q )  A  copy each of the following 
Notifications under Section 38 
o f the Central Excises and 
Salt Act. 1944: —

( i )  The Central Excise (Ninth 
Amendment) Rules, 1987, 
published in Notification No. 
G.S.R. 779 in Gazette ot 
India dated the 25th May, 
1987.

( i i )  The Central Excise (Tenth 
Amendment) Rules, 1987, 
published in Notification No. 
G.S.R. 780 in Gazette of 
India dated the 25th May, 
1987.

FPlaced in Library, see No. LT- 
577/87.]

Br» o b t  o r  N a t io n a l  B u il d in g s  C o n s -  
n t i c n o N  C o r p o r a t io n

Sfctt h | k u  Raimalsh: On behalf ot 
Jagaimath Rao, I beg to lay on 

he Table;—

O ) A  copy o fth e  Annual Report 
o f the National Buildings Cor­
poration lim ited . New Delhi, 
to r the year 1988-88, alone 
’with the Audited Accounts
■ad lb* awmnKi of the 
CoaptNOw end Auditor

General thereon, under sub­
section (X) of section 819A 
of the Companies Act, 1958.

(2) Review by the Government 
on the working of the above 
Company.

[Placed in Library, sce No. LT- 
578/67.)

K cro irr  o r  F n n a B O  C o r p o r a t io n  o r  
I n d ia  a n d  G o v e r n m e n t  R e v ie w  

th er eo n

Shri Ragha Hajnaiah: 1 beg to lay 
on the Table—

(1) A  copy of the Annual Report
of the Fertiliser Corporation 
of India Limited, New Delhi, 
for the year 1965-66 along 
vrVU\ Audited Account*
and the comments of the 
Comptroller and Auditor 
General thereon under sub­
section (1) of section 819A of 
the Companies Act, 1956.

(2) Review by the Government 
on the working of the above 
Company.

*” | Placed in Library, see No. LT-
579/67.]

14.85 hrs.

ELECTIONS TO COMMITTEES

u )  C e n t r a l  Co m m it t e e  or th e  T ubeb-  
cuumis A s s o c ia t io n  or In d ia

The Minister of Health (Dr. S.
Chandrasekhar): 1 beg to move:

•That in pursuance of clause 
3 (v ii) of the Itules and Regula­
tions of the Tuberculosis Associa­
tion of India, the members of 
Lok Sabha do proceed to elect, in 
such manner a$ the Speaker may 
direct two members ftom among 
themselves to serve as members 
of the Central Committee o f the 
Tuberculosi* Association of India.*


